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IN THE CENTRAL ADMINISTRATIVE TRISBUNAL : HYDERABAD BENCH

AT HYDERABAD

0A.N0.982/99 Date of Order: 26.11.99
Betwasen: |

K.Seshagiri «...Applicant

and

t. The Deputy Director of Administration,
(Civillian), Naval Headquarters,

*A' Block Hutments, Dalhousie Road,

2. The Ragional PF Commissionsr,

0/0 The Regional PFf Commigssioner,

Regional Office, 3-4-763, Barkatpura,

Hyderabad - 500 027.
3. The Regional PF Commissioner,

0/o The Regional PF Commissioner,

Sub-Regional Office,Nizamabad-=503 001.

. .Respondents

Counsel for the Applicant - Mr.K.Seshagiri (Party-in-Person),

Counsel for the Respondents - Mr.J.R.Gopal Rao far Resgspondent No.1
Addl.CGSC

Mrs.M.V.Madhurima for Responcents 2&3
S.C. far P.F,

CORAM:

THE HON'BLE MR,3USTICE O.H.NASIR : VICE-CHAIRMAN

[ L

e el 0rder
BN . —_—

Heard the applicant in person, and fis.Shakti for Mr.

1
J.R.GCopal Rao for Respondent no.1 and Mrs.M.V.Madhurima for
|
Respondents No.2 and 3.

|

2. The applicant has prayed for a direction to be issued
to 3rd respondent that hé should ask respondent no.1 and 3

to pay all orrears of amount due to the applicant which wers

not paid on account of non availability ot service register

of the applicant.
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3. The learned standing counssl Ms.Shakti as well as
Mrs.Madhdrima for Respondents make a statement that all the
arrears dus and payabls to the applicant have been paid and
nothing remains now to bs paid to the applicant and therefore
no further orders are required to be passed in this OA.

The applican& who appears in person submits that he was
entitled to receive interest on account of delay in payment
of arrears, However, it appsars from the relief claimed by
the applicahtlin this DA, that no interest is claimad on
arrears and therefore in my opinion the applicant is not

entitled to claim interast.

4. In view of what is stated above, no further action
is required to be taken on tha rsliafs qlaimad in this DA,
and tnersfore the DA is disposed of as having becoms

infPructuous. No costs.

(Justice D.H.Nasir)
‘ Vice-Chairman

Dated: 26th Npvember,1999

(0Order dictated in open court) P
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